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IN THE NATIONAL COMPANY LAW TRIBUNAL 

MUMBAI BENCH 
 

COURT - IV 
 

14. IA-760/2020 in CP(IB)-2182(MB)/2019 
   

CORAM: 

 

SHRI RAJESH SHARMA 

MEMBER (Technical) 

 

 

SMT.SUCHITRA KANUPARTHI 

MEMBER (Judicial) 
  

ORDER SHEET OF THE HEARING HELD ON 07.12.2020 
 

NAME OF THE PARTIES: Shubham Pharmachem Pvt. Ltd. 
 v/s. 
 Pure Life Science Pvt. Ltd. 
 

SECTION: 12A OF INSOLVENCY AND BANKRUPTCY CODE, 2016. 

 

O R D E R 

  

The Court is convened through Video Conference. 

 

1. Mr. Lakshminarayan Krishnamoorthy, Interim Resolution Professional 

(IRP) appointed by this Bench is present in person.  He has confirmed that 

the Petitioner/Operational Creditor is the only member of the Committee 

of Creditors (CoC) in this case and the claim of the Operational 

Creditorhas been settled by the Corporate Debtor in full through post-

dated cheques which are in the process of clearance.  The Operational 

Creditor has filed Form FA with 100% voting of the CoC where the 

Operational Creditor is the only member.  IRP is also confirmed that his 

fee has also been paid in full.     

 

2. Accordingly, IA-760/2020 in CP(IB)-2182(MB)/2019 filed by the IRP for 

withdrawal of CIRP is allowed.  
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3. IRP is directed to handover the charge of all the assets of the Company 

alongwith the books of accounts, etc. to the Corporate Debtor.   CIRP 

initiated against the Corporate Debtor vide our order dated 25.10.2019 is 

hereby closed.   All stakeholders may be informed accordingly.  Corporate 

Debtor is free from the rigors of CIRP.  IRP is fully discharged of his 

duties. 

 

4. File be consigned to records.   
 

 

 

             Sd/-         Sd/- 

RAJESH SHARMA           SUCHITRA KANUPARTHI 

Member (Technical)      Member (Judicial) 

 

 

 

 

 

 

 


